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{Received the dsseht of the Gévei'nor General on tkeiQﬂz;Mareﬁ;
= 1919

An Act further to Jaménd the Negotiable In-
struments Act, 1881.

. ?&7 HEREAS it is expedient further to amend the
Negotiable Instruments Act, 1881 ; It is here- FXViof
by enacted as follows :— :

Short title 1. This Act may be called the Ne@otlable Instru-
’ ments (Amendment) Act, 1919.

Amendment . In section 9 of the Negotiable Instruments __.
oF section r o Act, 1881 (hereinafter called the said Act), for the oy l®
1881, - words payable to, or to the order of, a payee,” the ‘
' words “ payable to order * shall be substltuted

Amendment 3. For sub-section (1 of section 13 of the said
Gsection 13, Act,. the' following sub- sectlon shall be subs’ututed
1881, namely :(— ,
“ (1) A ‘negotiable instrument’ means a promis-
sory note, bill of exchange or cheque payable elther

to order or to bearer.

Lizplanation (i).—A pronnssory note, bill' of
exchange. or cheque is payable to order which is
: ' expreqsed to be so payable or which is expressed to be

- payable to a particular person, and does not contain
words prohibiting transfer or indicating an 1ntent10n
that it shall not be transferable.

- © FEzplanation (14).—A promissory note, Bill of
exchange or cheque is payable to bearer which is ex-
pressed to be so payable or on which the only or last
Andorsement is an indorsement in blank.
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: Explanation (445).—W here a promissory note, bill

“of exchange or cheque, either originally or by indorse-

ment, is expressed to be payable to the order of a
specified person, and not to him -or his order, it is
nevertheless payable to him or his order at his
option.” o . R , o

4. In section 48 of the said Act, for the words jmeniment
“ payable to the order of a specified person, or t0 a Act XXVI ok
specified person or order,” the words ¢ payable to 8L
order *’ shall be substituted.

B. In section 121 of the said Act, for the words Amendment
. g y9 of section 121,

“ payable to, or-to the order of, a specified person,” act XXVI of
the words ““ payable o order ”* shall be substituted. = 1581
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